
NOTIFICATION  
 

Bangalore, the 3rd June 1959 (Jyeishta 13, Saka Era 1881) (No. CI 31, KHD 57 (III)). 

In exercise of the powers conferred by sub-section (3) of Section 1 of the Mysore Khadi and 

Village Industries Act, 1956 (Mysore Act 7 of 1957), the Government of Mysore hereby specified 15th 

February, 1959 as the date on which the said Act shall come into force in the Bombay area.  

 
 

By Order and in the name of 

 the Governor of Mysore,  

 

(B. M. ABU BAKER)  

Secretary to Government, Commerce  

and Industries Department.  

 

 
 
(Obtained from compilation of Statutory Rules orders and Notifications by Government under State 
and Central Acts- 1959.)  

 


